" | TEM NO 28 COURT NO. 2 SECTI ON Xl

SUPREMECOURTOF I NDI A
RECORD OF PROCEEDI NGS

Petition(s) for Special Leave to Appeal (C No(s) . 13270/ 2015

(Arising out of inmpugned final judgnment and order dated 01/09/2014
in WP No. 62227/ 2008 passed by the High Court O Judicature at

Al | ahabad)

KAI LASH JAI SWAL Petitioner(s)
VERSUS

R S QJHA AND ORS. Respondent ( s)

(with appln. (s) for exenption fromfiling OT. and interimreli ef
and office report)

Date : 08/05/2015 This petition was called on for hearing today.

CORAM :
HON BLE MR JUSTICE T.S. THAKUR
HON BLE MRS. JUSTI CE R BANUMATHI
For Petitioner(s) M . Shyam Di wan, Adv.

M. Sanjeev Kr. Singh, Adv.
M . Siddhart ha Chowdhury, Adv.

For Respondent (s)

UPON hearing the counsel the Court nmade the follow ng
ORDER

Hear d.
Leave granted.
Status quo, as regards the prem ses in-question, shall be

mai nt ai ned by the parties, pending further orders fromthis

Court.
( MAHABI R SI NGH) ( VEENA KHERA)
COURT MASTER COURT MASTER

Signature Not Verified

Digitally signed by
Mahabi r Si ngh

Date: 2015. 05.08
17:55:39 I ST
Reason:



